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Affidavit to be Fuvnished by the candidate alongwith Nomination Paper
Before the Retvening Officer
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Election, do hereby solemnly affirm and state on oath as under:-

| sirike out whichever is not upplicable)

{1} | am a candidate set up h_\-._--___:r_:@ o

Independent candidate.

(1) Details of PAN and stzios nffﬂlng of Income tax return :

aeecae e e O the political party ) 7 am contesting an dn

81 No. | Names

Permanent The financial year for | Total income |
Account Number | which the last shown In Income
{PAN) Income-tax return has | Tax Retumn {in
- o been filed _| Rupees) Ny
s Sell Aamclalln TS5 |
-_1.. Epum- f‘lﬁﬁi -
3. Deépendent | L o
4. Dependent 2
5. Dependent3 . ... | .

(3} The following case(s) is/ are pending against me in which cognizance has been taken by the cowrt:-

SI. [ Offence Description
Mo, ofepe e
{a} | The details of cases where the court has taken
cognizance, Sections of the Act and description ML
of the offence for which cognizance taken ¢ /
(k) | Name of the count, Case Mo, and Date of order NiL .
| taking cognizance |
({67 | Details of Appeal (3] Applications) for reviaion| ) -]
: (if any) filed ugainst the above orderis) MIL J
4. Cases in which I have been convicted by a court of lnw(other those referred 1o in Form Zﬁ]
'-[u] “The details of cases, Sections of the | o ' - - -
| Act and deseription of the offence for | NiIL
| which convicted ! . |
{b) | Name of the Courtis). Case No. and N '

: —J_Datu{:rj of order{s) ,
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130 Thut D give heiem below the details of + e assets {movable and i, imovable eic ) of mysel,.

iy spouse and all dependents:

A, Details of smovable assers
™oer

1. Assets in joint name indicating the extent of joint ewnership will also have to be given

2. In case of
tame of B

ipTnvestment, the details including Serial Number, Amount, Dare of Deposit, the Scheime
Tnstitution and Branch are w be given

1. Value of Bonds/Share/Debentures as perthe curvent market value in Stoek Exchange in respect o Liswed

vompanies and as per books in case of nan- fisted companies should be piven,
4. Dependent’, here means u person, substantially dependent on the income of the candidate.
3 Deuwils including amount is to be given separately in respect of each investment)

| Description
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Self

Spouse

Dependent-1

Dependent-2

Ii. I;epenilcnt_-.’r“!

I Cushin hand  ©
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Dietails of Deposits in Bank
soeourts (FDRs, Term Deposiis
ared all other types of Deposits
including saving accounts),
Deposits with Financial
Institutions, Non Banking
Financial Companies and
Cooperative societies and the
amount in each such deposit
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Details of investment in Bonds,
Debentures/shares and units in
companies/Mutual Funds and
others and the amount,

[tv)

o

Details of investment in NSS,
Postal Savings, Insurance Policies
and investment in any Financial
Instrument in Post office or

[nzurance Company and the
amount

NIL

)
|
|

Personal loans/advance given to
any person or entity including

| tirm, Company, Trust eic. and

| other receivables from debtors

| and the amount, )

N

| Motor Vehiches/Aircrafis/

| Yachts'Ships (details of Make,
Registration No. ete, Year of
Murchuse and amount )
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| Jewelry, bullion and vaiuable
thing (give details of weight and
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K ] /=iy other assets such . & valse of E_

i« Zlnims/interest

e e e e

| Carnss Total value

5. Dretails of Immovable assets:
{MNme: 1, Propertics injn:imruwm:rship indicating the ¢ xtent of joint ownership vill alse have 1o be indicat
2 . Eachland or building or apartment should be mentioned separately in this format, )

e
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Peseription

——

Self

Spouse

" Dependent-1 | Dependent-2 | Dependent-d |

i

0]

Lacation(s)
__Survey number(s)

Avea (Total measurement in
acnes)

|
1

|

Whether inherited property
{ Yes or NO)

i
|

Date of purchase in cage of self
acquired property

Clusgt of Land (in case of
purchase)at the time of
punchase

Any Investment on the land by

way of development,
construction ete,

Appraximate Current market
vlue

(i)

Locations)
Survey number(s)

.H.n”'l"“[g
fupe- 235
¥ - F

Area (Toial measufement in
sq. 1)

P

X I ki

Whether inherited property
{Yes or NO)

noH

G S N .

Date of purchase in case of self
acquired property

AURLS

Cost of Land (in case of
purchaze) at the time of
puirchaze

A

Any Investment on the land by

way of development,
construction &te,

™y L

Approximate Current

market
value .

1 1 .

(hit)

C i
(including apartments)
| -Location{s)

-Survey number(s)

V.

Built up Area (Total
measurementinsg. fl)
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| Lrew of purchase in cage of o | !
| awtvived propery L ‘ : .
sl of properly (in case of H = I g K, e -_i- .
| purchase) at the (ime of |
e hem SR ‘
| Ay Investment on the R |
piperty by way of (s ] :
| J_dﬁclupmunl. construction elc, ' e e
Approximale Current market ol b
| velue . S22 /d_ o i i .
(iv) | Residential Buildings (including [ oial | i ! .
i apanments, ) R % !
| -Location(s)
i - Survey number(s) ) . :
Acea (Total measiurement in .
e i Ak | B
Built up Area (Total ]_
| Meaturement insq, i) M '
* | Whether inherited property .
| (Yes or NO) vk
| Date of purchase in case of seif \(: ik
|| acyuired property :
Cast of property (in case of i
| purchase) at the time of I 2
| __Emiﬂﬁl‘:
| Aay Investment on the land by \
' way of development, N4
! canstrection ele.
i Approximate Current market
i__ | value N -
(v} | Others (such as interest in
|| property) S
. (vi} | Total of Current Market At 73
£ Yalue of (i) to (v} above [ l

(6} 1ghve herein below the details of linbilities/
(Note: Please give separate details of

(i) | Loan or dues to Bank/Financial

dues to public financial institutions and government :-
name of Bank , Institution, entity or individual and ameunt for each item)

.} 1_Dmcri|1tign
Mo | .

-

Self

Spouse(s)

Dependent-1

| Institutign

Mame of Bank or Fl
Armount outstanding
Mawre of loan

N #

= | Loan or dues to any
| individuals! Entity other than
mentioned in (i) above.
Mumefs) )
Amount dutstanding
Mature of loan

Ml

Dependent-2

Dependent-3 |

|
|
]

|
N




T Ay olher linbility = i _| S

Cxrand total of linbilities - .

Govey yment Dues: .
Dues (o departments dealing !
with government
scoamodation

(i) - — L s — e —

“Dues to departments dealing
wiith supply of water

Dues to departments dealing . P —
with supply of electricity

Dues to departments deal ing = i
with supply of
_telephonesimobiles

Dues to departments dealing Mojeries fhders
with government transport

(including sircrafls and é“‘f““"/ -
|| belicopters)

[ncome Tax Dues

Wealth Tax Dues

Service Tax Dues

Municipal /Property Tax Dues

Sales Tax Dues

Any other dues

Grand total of all Govt. does £, m/—

{7} Details of profession or occupation:
a Self.. ML &

b. Spouse ..M.,
{8) My educational qualification is as under:

(Give details of highest School / University education with full form of the certificate/ diploma/ degree course)
(Mame of the School /College/ University and the year in which the course was completed.)

(9. ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

1. | Name of the candidate Sh/SmitfE e, e e lacbe Gada T
2. | Full postal address [AtePe - SexiRan Fe- BlowlT Boed - Hhagale |
3. | Number and Name of the constituency and J;:, £~ ALOULT

state = s o
3. | Name of the Fulmm1pm1ywhich sel up the T

candidate (otherwise write ‘Independent’) | © NP
4. | (a) Number of cases in which eonviction order NTL

passed (other than those referred to in Form 26) A= R ey




[--_{n. Tuial number i I_‘unu'in;: chnet where the I = o
| co.ri (8] have takes sognizaie | ML
i 1 ";"e-.-- “’T&h_l.l:"lrl.-nll o |_|..-"'-l Foisownie Sl
| Income Tax Retwn liled

S TPANaf

| (a] Candidate
{b* Spomse:

1 {€) Dependeuts e iy l
6. ' _ Details of Asscts and Liabilities in rupees : i
Description | Self | Spouse | Dependent-l| Deperdent-ll | Dependent 11 |
A, Maoveable [ T *
b

Asset (Total value)
Bt 1 ; ber i P 4
Asset
i1} | Purchase Price and
Development Cost of
Immovable Propesty
{Total Value)
(i) | Approximate Cument
Market Price of
Assei (Tatal Value)
7 Liabilities
(1) Government

dues (Total) b,0v0)
(ii) Loans from Bank,
Financial Instijutions and
others (Total)
8. Highest educational qualification: Todewa Tt {;1;_)— 199

{Give details of S:r.lml ¢ Liniversity education with full form of the centificate/ diploma/ degree
course) (Mame of the School /College/ University and the year in which the course was completed )

VERIFICATION

L the deponent, above named, do hereby verify and declare that the contents of this affidavit are true and correct to the
Ee&i of E}r knowledge and belicf, no pan of it is false and nothing material has been concealed thare from. | further
declars that : .

i) there is no case of conviction or pending case against me ather than those mentioned in items 3 and 4 above;

) Loy spouse, or my-dependents do not have any asset or liability, other than those mentioned in items 5 and &
arbave,
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Nate: | Affidavit snould be filed latest by 3.00 PM on the last date of filing nominations.
= Affidavil suould be sworn before an unth Commissioner or Mugetrate of the First Class o hefure s Noiars
Public.
2. All calumns should be filled up and 10 column 1o be left blank. If there is no information o famish i respect of
any ilem, either “Nil" or “Mot asplicable”, as the case may be, should be mentioned
A, The affidavit should he either 1vped i written legiblv and neatls
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